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Order dated 1

Sri K.Krishma Rao, a retired Senior Audit
Officer in the office of Accoumtamt Gemeral
(Audit-f) Orissa has filed this O.A, praying
for issuimg a direction to the Respomiemts té
consider his case for promotion to the grade
of Sr.Audit Officer w,e.f.29,6,02 with all
consequential benefits; whereas he was promoted
to the daid grade w.e.f,7.11,02,

The plea of the applicant in support of bhe
telief soucht by him is that amended recmit;
ment rules ‘or the post of the Sr.Audit Officer
were made effective from 29,6,82 ry publishing
the same im the official Gazette, Whereas
the crucial date for diximg eligikility of
such promotion was fiwed on lst Jamuary of the
recruitment vears as per Amnmexure-3A/3, his
case is that the Sr,Audit Officer being an
in-situ promotion from the post of Audit
Officer, and there being no higher responsibi-
lity involved, the Respondents should have
ante-dated his promotion from the date of

promulgation of the amendied recruitment rules.
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OY'D*,‘%Dkﬁig__a_ He has also submitted that some officers

irn the office of A@ Karnataka were givenm
promotion from 29,6,02 by reckoning their
eligirility from 1st °anuary of the recruit-
ment year, His prayer ‘s that the same princi-
ple should have been followed by Sr.AG(Azdit)
Orissa,

The Respondents have contested the applica-
tion by filing a detailed counter. They have
rebutted the argument of the applicant that

promotion to Sr.Audit Officer is a im-situ

promotion. Referring to the provisentof the
recruitment rules they have clarified that
promoticn from the grade of Audit Officer

to Sr. Audit Officer is a selection post

and mot an im-situ promotion, amd therefore,
the prayer made ky the applicant holds mo
Qater; Further,ﬁhey have sukmitted that
immediately after promulgation of the amended
recruitment rules they had called for a review
DPC after okserving a mumber of formalities
for drawal and approval of the pamel of
Sre.Audit Officers, In the process,the applica-
nt alomg with 3 other Audit Officers were
considered for promotion to the higher grade
and the applicant took over the charce as
Srydudit Officer wee.f. 7.11,02,

From the above narration of the facts of the
case it is clear that the applicant was conside
red for prometion to the Sr.Audit Officer along
with others whem the BPC met imr the year of
2002 after promulgation of the amended recruit-

meat rules,
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That being the facts of the case there

appears to be mo force in the srgument made b
bedidre us by the Ld.,Coumsel for the applicamt
that the date of promotion of the appgicant
deserves to be ante-dated, kecause mo such
provision in the rules could be pliced before
us to aprreciate the said prayer, In this
view of the matter, we see mo merit in this
0.3, which is accordingly disposed of,

No costs.
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